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Cantral Administeative Tribunal
Principal Bench
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O, A. No, 1854/91
New Delhi, this the 20th day of September, 1995

Hop'ble 3hri K.Muthukumair, Member (A)
Hon'ble 3hri F.3uryaprakasham, Menber (J)

fmrik 3ingh sfo 3hri Kehar 3ingh,
resident of 20/14, runjabi Bagh,

Extension, Delhi. eesArplicant

Versus

1. Union of Indiga,
through 3ecretary, Govt. of Indis,
Ministry of Home Affairs,
New Delhio

2. The Lt. Governor of Delhi,
throuch the Chief Secretary,
Delhi Administration,
Delhi,

3. The Conmissioner of rolice Jelhi
Police Hegdquarters, M.3. U, Builéing,

L FEstate, New Delhi, eessRespondents

( By 3hri Vijay Fandita, Advocate)

Qder (Cral) .

By Hon*ble 3hri K.Muthukumar, Menber ( A)s

Learned counsel for the agplicant states that

resgondents have granted the relief prayed for in the. .

resent CeA, gnd thus, this case has becane infructuous.

In view of the above, the CU,A. is dismissed as hwving

become infructuous. No costss

( Fo Suryapr sk asham (K.Muthukumar)

Member (J) Mémber( A)
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